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432, Aayakar Bhavan, | Vs. |3 Floor, Naman Chambers, C-32,
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PAN/GIR No.: AABCI6398H
(Appellant) \ .. | (Respondent)

Revenue by : Shri Prakash Pathade (DR)

Assessee by : Shri Hirali Desai (AR)

Date of Hearing : 17/08/2016

Date of Pronouncement: 17/08/2016
ORDER

PER D.KARUNAKARA RAI, AM:

The above appeal is filed by the Assessing Officer (AO) raising two Grounds of
appeal for the assessment years mentioned above. The tax effect involved in the above
referred case is Rs. 9,47,187/- which is below the monetary limit (Rs. 10,00,000/-)
prescribed by the Central Board of Director Taxes(CBDT), vide its Circular
No0.21/2015(F.No.142/2007-ITJ (Pt.) dated 10™ December, 2015.

2. Shri Hirali Desai appeared on behalf of the assessee. The Departmental
Representative (DR) on a query by the Bench fairly conceded that the tax effect
involved in the above case was less than Rs. 10.00 lacs. Considering these facts, we
dismiss the appeal holding them as not maintainable.

3. In the result, appeal of the Revenue is dismissed.
Order pronounced in the open court on 17/08/2016.

Sd/- Sd/-
(AMARJIT SINGH) (D.KARUNAKARA RAO)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Mumbeai; Dated : 17/08/2016
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